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| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL CALCUTTA BENCH, CALCUTTAM" R
*‘ - O.A.No.350000 (£ ) ) of 2017
a IN THE MATTER OF: - i
MOUMITA DAS,
aged about 32 years, daughter of Shrl
) , Subhash/ Das, residing at Badra, Sukanﬁta
: Sarani. 2" Bye-Lane, Post Office- Italgach!a,
PR "~ Poiice Station- Dum Dum, Kolkata- 7oooJ79
. and presently working to the post of Auditor }in}
[ the Administration Section with effect froim |
x | 01.042016 in the ofice of the Principal
Director of Commercial Audit & Ex-ofﬁcéio
l? 1 Member Audit Board-ll, Old Nizam Palacie,
} 234/4, Acharya J.C. Bose Road, Kolkatg-
; o 700020;
1 : | ‘ ...Applicant
r -Versus-
} 1. UNION OF INDIA service through the
; 1 Comptroiler and Auditor General of India,
Indian Audit and Accounts Department,
Pocket 9, Deen Dayal Upadhyaya Marg,
New Delhi-110124. Z |
2 | f
|
| 2 THE / PRINCIPAL ACCOUNTANiT
‘ GENERAL (A&E), West Bengal, Treasurél
| Buildings, 2, Govt. Place (West), Kolkatai—
| 700 001;
% ‘\ ' : - MWWJLW Ben
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3;/ THE PRINCIPAL  DIREUC. |

t

* COMMERCIAL AUDIT & EX-%OFI—.'
MEMBER AUDIT BOARD-I, Old Nizam

Palace, 234/4, Acharya J.C. Bosie Road,
I
|
|

i
. THE DIRECTOR (ADMlNISTRATFION) in

Kolkata- 700020.

the Office the Principal Dirfotor of
Commercial Audit & Ex-Officio} Member
Audit Board-ll, Oid Nizam Palacl\e, L3414,
Acharya J.C. Bose Road, Kolkata—!‘i?OOOZO.

|
. THE SENIOR AUDIT OFFIC_E%{ in the
Office The Principal Directof of Cc!?mmercial
Audit & Ex-Officio Member Audi‘é Board-i,
Old Nizam Palace, 234/4, Achiie\rya' J.C.
Bose Road, Kolkata- 700020. |

. .Resé‘ondents.
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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

No. OA 350/622/2017 Date of order : 27.6.2017
Present: Hon’ble Mr.A.K.Patnaik, Judicial Member

For the applicant : Mr.P.C.Das, counsel

' ' Ms.T.Maity, counsel

For the respondents:  Mr.S.K.Bhattacharya, counsel

l

O R D E R (ORAL)

[

Heard Mr.P.C.Das, ld. Counsel along with Ms.T.Maity, 1d. Counsel

appearing for the applicant and Mr.S.K.Bhattacharya, ld. Counsel appearing

for the respondents.

2. Mr.Bhattachéryya by reiterating the stand taken by M:.S.Baisu, 1d.
Counsel for the respondents on the last occasion i.e. on 16.6.2017 réised a
preliminary oijection to the maintainability of this OA by stating that t::his OA
cannot vbe admitted /entertained ‘being hit by the provisions of Section 26 of the
Administrative ’i‘ribunals Act, 1985 as the applicant has never filed .any
representation before any authority as claimed by her. To fortify his stand
Mr.Bhattacharyya brdught to my notice the biometric attendance systefn sheet
to show that on 17.3.2017 the applicant has not gone to the office.

3. On the other hand Mr.Das 1d. Counsel for the applicant stre\nuously

argued that the applicant had no occasion to misguide .this Tribunal jand the
representation which has been preferred by her under Annexure A/ 1i6 infact
has been delivered to the office of the respondents. On being qu}estioned
whether any receipt has been issued or any date stamp showing the r}eceipt at
the despatch counter has been 6btained, Mr.Das fairly submitted ithat the
office of the respondents has not given any stamp though it has been
submitted in the office of the respondents. ’
4, Taking into account such submissions made by both the 1d. CLunsel, [

do not think it will be prejudicial if the OA is allowed to be disposfed of by

directing the respondents No. 3 & 4 that if any such representation |i’las been
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preferred on 17.3.2017 and the same is still pending consideration then the

same may be considered and disposed of as per the rules governing the field

and the result be communicated within a period of 4 weeks from’the date of

receipt of the copy of this order. _
!

S. I also make it clear that I have not entered into the merit of the rﬁatter

and all the points raised in the said representation stated to have been made,

addressed to the respondents No. 3 & 4 are kept open before these authorities

to consider the same as per rules.

6.  Though I have not expréssed any opinion on the merit of the matter, still

then [ make it clear that after such consideration if the applicant’s griev%nee is
found to be genuine, then expeditious steps may be taken within a period of 2
weeks from the date of such consideratioﬁ and the benefits be extended% to the
applicant within a period of 2 weeks from the’ date.of such Consideration;

7 As the OA is finally d&sposed of therefore there is no occa's;ion for
extension of interim order passed bn 166.2017 followed by the orde%r dated
51.6.2017, but I hope and trust that the respondents will not take any :oer'cive

action against the applicant till the representation stated to have been made

and pending consideration, is disposed of and the result of the same is

communicated to the applicant. : :
|

8 With the above observation and direction the OA is disposed of. No costs.
- - |
9. As prayed for by Mr.Das a copy of this order along with the paper book of

this OA be transmitted to respondent No.3 & 4 by Speed Post for whicfh he will
|

deposit the cost with the Registry.

(A.K.PATNAIK) |
JUDICIAL MEMBER|
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